
' ....... 

• 

• 

. ·' ' . .... • • . . 
' 

I 

..... 

• . 

..... ~ ..... · 

I 

• 

Open CoUrt 

. . 
' ·· CENTRAL ADMlN ISTRAT'J)./E TRIBJ NAL 

ALLAHABAD BENa-1 

Ail AHAB PD 

Ck-iginal Application No.263 of 2001 

Tuesday, this the 3rd day of ~Cember,2002 

Hun 1ble /\1r . Justice R.R.K. Trivedi, V .c. 
Hun 1ble Maj. Gen. K .K.Srivastava, A. flt.. 

Aparvo1al ·vadav, 

Son Of Snri Sv1ami Nath Yadav, 
Presently posted ati fort Lif ter 
Driver in Diesel Locomotive WDrks 
Varanasi. • • • • Pt:>pljc ant. 

(By Advocate : None.) 

2. 

3. 

Versus 

Union of India, 
through the Secretary t • 

Ministry of Railways, 
Rail Bha1J11an , Ne\'11 Da lhi. 

General Manager, 
Diesel Locomoti~ \'/Orks 
Varanasi. 

Chie f f,~ch anical En gine!tr (personnel) 

Diesel Locomotive works, varanasio 

4. Deputy Chief Personnel Uff icer ( ~/ orkshop) 

Diesel Locomotive VJorks, Varanasi. 
• ••• ~sponcents • 

(By J¥i vocate : Shri A. Sthalekar) 

ORDER (ORAL) 

By Hon 'ble Mr. Justice R. R.K.Trivedi, v.c. : 

By this OA, filed under Section 19 of the A. T. Act, 1985, 

the applicant has prayed for a direction to the respondents to 

treat the app.licant senior to all other unskilled ( Compresser) 

Drivers and other unskilled members of the trade Driver and to 
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cons i der tha cla im of the applicant f or promotion to 
. . ~ ~ 

the post of Junior En gineer on that bas is.uaste =t. 

2 . The applic ant has not imple acted those persons 

who are likely to be affected by the order of this 

Tribunal, i f the re lief cla iired b y the applicant 

is granted . The appl ic ant is not entitled for any 

relie f . The respondents have filed counter repl y .. 

In the c ounter reply, the respondents have stat ed 

that no injustice h as been done in the case of tha 

applicant by nerging the c adre and assigning him 

right fu l posit ion f rom 17 . 1 .97 viz., the date on 

which he was promoted as Compressor ..... Driver in the 
..,.,..... (\"'\ .......... ?" ) 4~\l\ ........ 

seniority list of Driver ~ffe ctive 'from 1. 7 . 2000. 

/1toreover, rrerger of cadre is in tha Pdministr ati~ 

interest of the Governne nt . f\Io interf erence is ca lled 

for by the Tribunal. 
'-".... C\P--\( ~ '"' 

s h0it1 us,~ he has 

The applicant has not been ab le t 
0 

been discriminated by the s a id 
~ -

~ · ~~ 

ne r ger of c adr.T'-~ we do not f ind any rrerit ~\this 

case and tte OA is accordingly dismissed. No order 

a s to costs. 
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~mber (A) Vice Chairma 


